6669 Oral Answers

(b) Does not arise.

shri Dasaratha Deb: May 1 know
the reasons why Government could
not declare the Agartala-Assam road
as a national highway?

Shri Datar: Government are con-
sidering the whole question, because
under the Territorial Councils Act,
certain roads have to be transferred
to them for maintenance immediately.
Government would consider this ques-
tion aiso as to whether certain roads
should be treated as State highways.
There are certain difficulties. The
West Bengal Act applies now, but the
proposal 18 to apply the Bombay
Highways Act Then, the matter will
be facilitated

Shri Dasaratha Deb: Does the Min-
ister say that certain roads are under
the direct administration of the Ter-
ritorial Council” But 1s 1t not a fact
that only the foot-tracks are under
the Territorial Council?

Shri Datar: That question itself is
under consideration. Qut of a large-
mileage of 682 miles, there 1s a pro-
posal to transfer at least 451 males to
them

Shri Bangshi Thakor: May I know
whether all the roads, by-roads, lanes
and by-lanes of Agartala town and
other divisional towns of Tripura are
treated as national or State highways?

Shri Datar: That question has hot
yet been considered.

Coloured Earth

*1385. Shri R. Narayanassmy: Will
the Minister of Steel, Mines and Fuel
be pleased to state

(a) whether it 1s a fact that colour-
ed earth suitable for distempering 1s
found along the road sides of Kods:-
kanal, Kodsikanal Hills, Madurai Dis-
trict; and

m(b) it so, the steps taken \v utilize

The Minister of Mines and OB
(8hrt X D. Malaviya): () Yes, Sir.
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(b) The utilisation of Lithomargic
clays, which can be used for manu-
facture of inferior grade colour wash-
es n shades of buff and brick-red, is
the concern of the State Government.

Shri N R. Munisamy: May 1 know
whether it is a fact that the eniire
Thatchambadxr firka of Wandiwash
laluk 11 North Arcot 1s full of this
coloured earth swtable for distem-
pering and various other things? 1f
s0, are any steps being taken by Gov-
ernment to utilise 1t.

Shri K D Malaviya: ] could not
say

Mr Speaker: Why not the hon.
Minister say loudly that it is not pos-
sible for him to say without notice”

Shri B 8. Murthy: May I know
whether the State Government has
asked for technical advite and help
in this matter?

Shri K. D Malaviya: No, the State
Government has not asked for any
advice or help in this matter.
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Shri Moham Swarup: How far is
this place from the military camp?

Mr. Speaker: The Minusters are
consulting each other.

Shri Fatesinhrao Gaekwad: As
regards details, the report is awaited.

Shri Mohan Swarup: May I know
whether the mulitary authorities were
informed by the villagers in time
about this?

The Deputy Minister of Defeace
(Shri Raghuramaiah): 1 may explain
that 1n all these cases, prior notice is
given, and it 1s the responsibility of
the civil authorities to clear the area.
I understand 1t has been done in this
case.

Shri Harish Chandra Mathur: In
part (b), i1t has been stated that the
proceedings have been completed. 1f
so, have the causes of the incident
been mentioned?

Shri Fatesinhrao Gaekwad: The
report 1s not yet available

Shri Harish Chandra Mathur: As
regards the first incident, the report
15 available But the causes have
not been mentioned.

Shri Nath Pai: They do not them-
selves have the information.

Shri Raghuramalah: The Report is
not yet received by the Ministry. As
soon as the report is available, we
shall give whatever information is
possible.

Schelarships for Scheduled Castes
and Scheduled Tribes
*1398. Shri Ignace Beck: Will the
Minister of Réucation and Sclentific
Research be pleased to state whether
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it is a fact that “Means Test® in the
sward of scholayships fo Schadiled
Castes and Scheduled Tribes has besn
abolished? *

The Minister of State in the Minis-
try ol Education and Scientific Re-
search (Dr. K. L. Shrimall): Yes, Sir.

Shrl Yguace Beck:' May 1 know
whether this messure of abolishing
the Means Test is of a temporary or
permanent nature?

Dr. K L. Shrimali: It is very difi-
cult to say whether it is of a perma-
nent nature. It all depends on the
situation as it develops. But I can
say that for a number of years it is
going to be abolished. We are not
going to revive it 1n the near future.

Shri B. K. Gaikwad: May I know
the reason for this abolition?

Dr. K. L. Shrimali: The reasons
are .

Shri B. 8. Murthy: The community
18 poor

Shri B K. Galkwad: The Govern-
ment is poor

Dr. K L. Shrimall: ] shall apreciate
it it hon. Members Jundly listen to
me and then make comments The
reasons arc three-fold. One is that
the number of candidates in the high-
er income group being very small as
compared to the total number of
scholarship holders, the labour invol-
ved in the application of the Means
Test was not considered to be com-
mensurate with the results achieved.
I will give the figures just by way of
illustration. In  1963-54, the total
number of Scheduled Castes and
Scheduled Tribes scholarship holders
was 7,041 and the number of scholar-
ship holders whose parents’ income
was above Rs. 300 per month was
only 47. Similarly, in 1956-87, the
total number of Scheduled Castes and
Scheduled Tribes scholarship holders
was 25,228 and the number of acholars
whose parents’ incoms was above
Rs. 300 per month was only 135. 8o it
was not worthwhile undergoing ali





